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E FINANCE COMPANY LIMITED
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| Housing Bank (Fully Owned by RBI)] (hereinafter
307, New No.
Financial Assests and Enforceme
read with Rule 3 of the Security Interest (Enforcement)
of the said Act calling upon you being the borrowers (names

notice and interest thereon within 60
oice is hereby given to the borrowers mentioned herein below

(Enforcem

MITED)

1V) Rule :1¢)) |
merly Fullerton India Home

165, Poonamallee High Road,

nt of Security Interest

days from the date of receipt of the said
se of powers conferred on me
ent) Rules, 2002. The borrowers mentioned
dealings with the property wil
e Company Limited) for

VANINAGAR BRANCH: (P.B. NO.9012)
e e - Avishanandan Apartment,Plot No. 117/1, T.P. Sch.
No.4, Behind Sindni Market, Ahemdabad - 380008

POSSESSION NOTICE [SECTION 13(4)] (For immovable Property)
Whereas: The undersigned being the Authorized Officer of the Canara Bank under
Securitization and Reconstruction of Financial Assets and Enforcement of Security
Interest Act, 2002 (Act 54 of 2002) and in exercise of powers conferred under
Section 13 (12) read with Rule 3 of the Security Interest (Enforcement) Rules 2002,
issued a Demand Notice dated 05.01.2019 calling upon the borrower M/s Shree
Khodiyar Enterprise, Proprietor Shri Pankaj Narsinhbhai Suthar, Guarantor
Smt. Shantaben Narsinhdas Suthar, to repay the amount mentioned in the
notice, being Rs 16,59,685 |- (Rupees Sixteen Lakh Fifty Nine Thousand Six
Hundred Eighty Five only) within 60 days from the date of receipt of the
said notice.

The borrower having failed to repay the amount, notice is hereby given to the
borrower, and the public in general, that the undersigned has taken Symbolic
Possession of the property described herein below in exercise of powers
conferred on him/her under section 13 (4) of the said Act, read with Rule 8 &9ofthe

& Canara Bank <A

and interest thereon.
Description of - Dateof said Rules on this 20" day of Septemb fth 2023
eS| Demand Notice f " day of September Ot e year 2023. :
ANr( ¥ Secured Assets Date & Amount Symbolic The borrower in particular, and the public in general are hereby cautioned not to
(Immovable Property) Possession deal with the property and any dealings with the property will be subject to the
(3839510975045 Al That Piece And Parcels of Immovable: charge of the Canara Bank for an amount of Rs 16,59,685 /- (Rupees Sixteen
wrS/o. Dhira]b\lwai Property Comprising of Residential Flat Bearing Lakh Fifty Nine Thousand Six Hundred Eighty Five only) and Interest thereon.
No.A/602 Havingbuilt-Up. Area Admeasuring|. The borrower's attention is invited to provisions of section (8) of section 13 of the
Wing A, 6th Floor. about 52-32 Sq. mt. On 6th Floor Of Wing-Aof} . 47.06.2023 Act,in respectoftime available, toredeemthe secured assets.
l off Gondal Roady Residential Buildingnamed’Golden Heights’| Re.19,54,103)- ' S IDTION O - < >ROPER
oy '\Gonstructed  On N.A. Land Collectively} a1 Sk AD
e é%mgif‘hf‘j‘} ~measuring about 174660 Sq. mt of Pt R{‘;’fﬁwfgﬁfn 21002023 Al at part and parce ofthe property consisting of House No. 452; Suthar falia
: :eigh’ts,, Kalp%an 0,18 To 29 of The Avea Knownas “Devika Pk} roysand One (Symboliic Village; Mouje Dhundhar, Tal. Himmatnagar; Dist:Sabarkantha within the
Off. Rajkot-Gondal Lyingand Sima‘ei At Revenue SUWe‘!??-E’B/?; Hundred Three Possession) registration sub-district Himmatnagar and District Sabarkantha. Boundaries of the
Jajkot - 360022, ::\Im ggs\(:!lgggouirégezf:\s/éggf;?m‘:gma;‘;?0 Only) as on property On North By : Road & House of Kodarbhai Nanchand Shafi OnEastBy:
i o Road, West :Passage There after Flat 25.05.2023 Op?n Land On South By : House of Keshavbhai Khemchandbhai Shah On West
3. Wing A, 6th Floor, | o A 601, North : Margin Space Thereafter By: Road &House of Jaychand
o, off. Gondal Road, Commonplot, South: Lift, Passage There After e : 20.09.2023 Authorized Officer,
arat - 360022. FIT No. B/602. face : Ahmedabad Canara Bank, Manina
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CURITY INTEREST (ENFORCEMENT) RULES, 2002 (“the Rules”)

vestment and Finance Company Ltd. (the Secured Creditor) under the

TMENT AND FINANCE COMPANY LIMITED '
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All the piece and parcel
bearing House No. 39, Along with 39.24 sq. mts.
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“SHIVANJALI ROW HOUSE"
Survey / Block No. 81 admesuring 22561 sq. mts.
Paiki 1092117 sq. mts. of
Olpad, Dist.: Surat, Gujarat with construction on it.

the Demand Notice(s) and to pay the demand amount mentioned therein and hereinabove
licable interest, additional interest, bounce charges, cost and expenses

st the immovable property | properties being the secured
their liabilities in full within the stipulated time; The

13(4) of the Actto take possession of the secured assets(s) including
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Act and the Rules thereunder and

Form A
PUBLIC ANNOUNCEMENT
(Regulation 14 of the Insolvency and Bankruptcy Board of Indfa (Voluntary Liquidation)

Regulations, 2017)
Forthe attention of the Stal

keholders of RAND S ENGINEERING INDIAPRIVATE LIMITED

M/s. R AND S ENGINEERING INDIA
: PRIVATE LIMITED

Date of Incorporation of Corporate Person 29/09/1995

3. | Authority underwhich Corporate Person is | Registrar of Companies, Gujarat
Incorporated/ Registered

Corporate Identity Number / Limited U29199GJ1995PTC027661
Liability Identity Number of Corporate

1.|Name of Corporate Person

office and {Cabin No. 3, 8-10, Bhavani Chembers, Nr.
Times of India, Navrangpura, Ashram Road,
Anhmedabad - 380009, Guijarat

e of |September 20, 2023

s of the registered
principal - office (if any) of Corporate

Liquidation commencement dat
Corporate Person

Name, Address, Email Address, |Mr. Vi
Telephone number and the Registration Bopal- Ambli Cross Road, Bopal,Ahmedabad
Number of the Liquidator - 380058, Gujarat, Email: ipvinitnagar@
gmail.com, Telephone No: 02717-416007

P Registration No.: \BBI/IPA-002/IP-
N01223/2023-2024/14297
October 19,2023

Notice is hereby given that Mis. R AND S ENGINEERING INDIA PRIVATE LIMITED has
commenced voluntary liquidation on September 20, 2023.

The stakeholders of M/s. R AND S ENGINEERING INDIA PRIVATE LIMITED are hereby
called upon to submita proof of their claims, on or before October 19, 2023, to the liquidator at

the address mentioned againstitem7.
The financial creditors shall submit their proof of claims by electronic means only. All other
stakeholders may submit the proof of claims in person, by postor by electronic means.
Submission of false or misleading proofs of claim shall attract penalties.

nit Nagar, 818, Shivalik Satyamev,

Sd/-
Vinit Nagar

Date: September 23, 2023

sd/-
Authorized Officer

eem the secured assets and further
g with the secured asset(s) or
any of the secured asset(s), without prior
hable under Section 29 of the said Act. The
n collect the same from the

Place: Ahmedabad Liquidator of M/s. R And S Engineering India Private Limited

. DB BANK LIMITED - PALSANA BRANCH

N m“” Sidhi Complex. Opposite C.N.G Filing Centre,
Palsana Sachin Road, Palsana, Surat

Appendix-IV[Rule-8(1 )= POSSESSION NOTICE - (For Immovable Property)

Whereas, The undersigned being the authorized officer of the IDBI Bank
Limited (IDBI), Palsana Branch, Surat, under the Securitization and

Reconstruction of Financial Assets and Enforcement of Security Interest Act,
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& Indian Overseas Bank [

Information Technology Department
Central Office: 763, Anna Salai, Chennai-600002

Indian Overseas bank (I0B) invites bids for the following:

EXPRESSION OF INTEREST (EOI) FOR )
EMPANELMENT OF FINTECHS FOR
IMPLEMENTATION OF VARIOUS USE CASES
AND BUSINESS REQUIREMENTS OF
THE BANK ACROSS MULTIPLE DOMAINS )

BID NO: EOI/ITD/003/2023-24 DATED 19/09/2023
The above Tender document is also available and can be
downloaded from the following websites www.iob.in &
www.iobtenders.auctiontiger.net For Tender details and

future amendments, if any, keep referring to the following
website www.iobtenders.auctiontiger.net

Ph: 0121-4341575
NOTICE INVITING TENDER

Harit Pradesh Milk Producer Company Litd.

REGISTERED OFFICE: Harit Pradesh Milk Producer Company Ltd.
2" Floor, Vardhman Plaza, Plot NO. 09, Pocket J,,Pallavpuram-1. Roorkee Rd. Meerut-250110
Email: Info@haritpmilk.com

Harit Pradesh Milk Producer Company Limited, Méerut, UP, seek Invitation of Bids (IFB) for Supply,
Installation, Testing and Commissioning of the following Goods under component B of the central
sector scheme  National Programme for Dairy Development™ of Government of India:-

SL IFB No Brief Description

of Items

Last date and time
for submission of Bids

HARIT PRADESH:2023-24:
JC:DTC:DPMCU:01

DATA PROCESSOR AND MILK
COLLECTION UNIT- (DPMCU)
{1400 nos.}

20th Oct. 2023,
11:00 Hrs.

(%}

HARIT PRADESH:2023-24:
OT:DTC:AL CANS:01

ALUMINIUM. ALLOY MILK CANS
WITH LIDS- Capacity 40 Lit.
18400 nos.)

20th Oct. 2023,
15:00 Hrs.

The tender document can be obtained from the office address: 2* Floor, Vardhman Plaza, Plot
NO. 09, Pocket'J, Pallavpuram-1. Roorkee Rd.Meerut-250110,UP, -cither in person/Post or by

writing an email to ketan.nakrani@haritpmilk.com or can be downloaded from official

website: www.haritpmilk.com B

Agy corrigendum/amendment will be notified through email to the parties who have shown gheir
itten interest only. Sd/- Chief Execu
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